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L, 21e1, 81 . Heard. Admit. Issue notide to
the Respondents to show cause within four
weeks from the date of receipt of the notice

as to why ¢his application should npt be

allowed, Requisites are said to have been

filed, Office to verify and issue.
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to hear and dispose of this case, Hence the

. petitioner is permitted +to withdraw the
application for being fil=d in proper court .
One copy of the original application be retained
iﬁ our office and the rest with annexures be
returned to the pe titioner.
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